NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL

$8.03.2009

OA No. 72/200% with MA 47/2009

Mr. P.N. Jatti, Counsel for applicant.
Mr. V.S. Gurjar, Counsel for respondents.

Heard learned counsel for the parties.

For the reasons dictated éeparateiy, the OA as well

as MA are disposed of.
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IN THEA‘CENTRAL ADMINISTRATIVE TRIBUNAL -
. JATPUR BENCH

Jaipur, this tha 09 day of March, 200

CRIGINAL APPLICATION NG, 72/2009

CORAFRA:
HON'BLE MR, M L. CHAUHAN, JUDI CIAL MEMBER
HON'BLE MR. B.L. KHATR], AD MIN STRATIVE MEMBER

M.P. Mehta son of Shri Late Shri K.L. Mehta bv caste Mehta, aged

about 47 years, resident of Bungalow No. 3, Ganpati Nagar, Rallway
Colony, Zlaipur. Presently working as Chief Safety officer, North

Western Ratlway, Jaipur.

L APPLICANT

(By Advocate: Mr. P.N. Jatti)
VERSUS
1. - Union of India through the pecre’ra"y, Raflway board, ‘Rail
Bhawan, Rajsina Road, New Dealhl.
2. Shri ms.nok Gw:a ueueral Manager, North Western \adwaw

Jaipur. : :
Tha Ganaral _Manager {P), North Wester.. Raiiway, Jaipur.

W

RESPONDENTS,

- N
(By Advocate: Mr. V.S, Gurjar)

L o ORDER (ORAL)

‘The appticaht, has filed this OA where the grievance of the
applicantuls that vide order dated 18.02.2009 (Annexure A/1), Shr

Rajendrs Kumar Meena, SAG/IRTS/NCR on reporting to North

Wastern Railway_has been posted vice the applicant on the grcund
 that he apmlcnm ib broceedings on ieava whereas the applicant has

" not made such application.

in view of the su‘wmis’siof* mada bv the learnad counsel for th

N

pplicant, we grantec ex- oorfe ;nferm c;%nv on 70 Oc, 2008, The said

stay is still continuing. -
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20.02.2008 shall stand d=s

. . ‘ . . | ° . . ) R / -
(BL%,-F/M\ S . (M.L. CHAUHAN)

b

2.. <. The respondents have filed reply. lereafta the respondents
have filed a Ml Application for vacation of szav wh.ch Waqf

gistered as MA No. 4"/"00@ which® was. Hsted on O’% Oh) 2009 on

'Whi"h date the learned counsei for the resoondents wegs heard at

!pnatn and he was permitted to file Addmongl Afﬂdav.t ﬁccordmafv

the matter was adiournad to 09.03.2009,

1Y

-4, Todav, . iearnad counsal for tne raspond ntw nas filed an

Additional Affidavit, which is faken on record. In Para No. 3 of

‘A,dditio:"ai Affidavit, the raspondents. have indicated- the

circumstarnices which led to pascrncz of the impugnad order datad

18.02.2009 (/. nexure A/1). In Para No. ,-the %e‘.saond s have

_U‘i

categorically statad that since tha applicant has wo‘r submitted an\/

zcam.,n for grant of leave, as was reported by the Chief

Ope1at1um Manager, North Wastern Railway, Jaipur, thare ore, m
i

such-creuwmnstancas, the answering respondents intend to modify the

impugned order dated 18.02.2009 to pass necsssary orders, -

L

5. In view of what has been stated above, the present QA does

not survives. The respondents are directed to modity the impugned

order dated 18.02.2009 {(Annexure A/1) in tho light of the étand

_taken by them in the ;ﬁ.dditionai reply. The OA is disposed of

according!y  with no order as fo costs, Iuenm cstay granted on
VI<E .

-5, In view of the order passad in the DA, 'no order is reqguired to

be passed in MA No. 47/2009, which is aiso disposed of accordmmy

i
i.
MEMBER (A) - _ : ' MEMBER (J)

AHQ o



